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NOTES OF THE REGISTRY 
I 	

ORDERS OF THE TRIBUNAL 

F 	rc 

Heard Mr. DeKo.40hanty, Ii.1. Counl appearing 

for the Applicant and Mr • U • B .Mohapa tra, Lii. • Sr. 

standing Counsel: on when a copy of this O.A. has 

been served,and,perused the materials placed on 

record. 

It appears that the punishmet-it has been 

imposed on the Applicant without serving him a 

copy of the enquiry report and without civing 

the Applicant an opo'rtunity to ha'e his say 'n 

the e ni iry report • On that ground a lone the 
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Notes of the Registry 

- 
Orders of the Tribunal 

onjshment order j3STJ.ed under A-inexure.-A/lO dated 

20.5.04 is not sustainable, it has also been point'd 

out that his appeal under Annexure-.ti/il dat3 

23.06.04, under Annexure-A/l 2 dated 09.08.0 4 ad one 

under Annexure-/l 4 dated 22.8.05 have not yet 

received due consiieration of the authorities,and, 

in the said premises, the Applicant has filed the 

pre sent ciginal Application No. 943/05 under 

ction 19 of the Administrative Trinals Act,1985. 

Since the Appe 1. late Author ites are in 

ce ssion of the matter! without entering into the 

merit, this case is disposed of with direction to 

the R spondents to consider his appea 1 ' ) ndt 

representation by end of March, 2006. The author Lti 

should c ornmunicate the re suit of the cons iderat ion 

f the appeal (s) /representation to the AnpUcant 

well before end of March, 2106. 

with the  aforesaid ohervation ad direct:Lon. I 

this O.A. is disposed of.  

Send copies of this order to the RespondE1tj I 
along with copies, of the Original Application1  and 

free copies of this order be aLso sent, to the 

Applicant in the addre given in the 	igina1 

Application 

Free copies of this order ce a iso handed 

over to the Lii. Counsels appearing for both the 

oarties. 
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